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Before The National Green Tribunal, New Delhi

Execution Application No. 41 of 2023
In
Original Application No. 94 of 2023

In the matter of:

Haider Ali ....Applicant
Versus
Union of India & Ors. ...Respondents
Index
Sr. |Particulars Page(s)
No.
1 Additional Action Taken Report on Behalf of CGWA 1-4

NOC has been issued to Barabati Cricket Stadium, Cuttack on

508 dated 11.11.2024 is annexed here as Annexure-1V.

5-8
13.11.2024. Copy of NOC is annexed as Annexure-I.
3 Copy of letters/email to RCA is annexed herein as
=44
Annexure-IL.
-4 Copy of letters/email to DC, Jaipur is annexed herein as 13-15%
Annexure-I11.
5 CGWA Direction letter No. NGT/003/PB/Delhi/EA.41/2023- 1%-1%
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6 Copy of letters/email to Sports and Youth Welfare 19-99

Department is annexed herein as Annexure-V.

g Co of letters/email to District Collector, Raipur is

annexed herein as Annexure-VI.

8 CGWA Direction letter No.
NGT/003/PB/Delhi/EA.41/2023-507 dated 11.11.2024 is |2+ 28

annexed here as Annexure-VII.

Central Ground, Water Authority

Dated- 29 -11-2p 29—

VINOD KUMAR DHAUNDIYAL
Administrator
Central Ground Water Authority
Government of India

Ministry of Jal Shakti
Department of Water Resources, RD & GR
New Delhi

Through

l” q
Gigi C Grorge, Advocate

Standing Counsel (UOI)

Ch. No. 457, Lawyers Block-I
Delhi High Court
Gigicgeorge.adv42@yahoo.in
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Before The National Green Tribunal, New Delhi
Execution Application No. 41 of 2023
In
Original Application No. 94 of 2023

In the matter of:

Haider Ali ....Applicant

Versus

Union of India & Ors. ...Respondents

ADDITIONAL REPLY/REPORT ON BEHALF OF CENTRAL GROUND
WATER AUTHORITY (CGWA)

Brief submission:

Hon’ble Tribunal vide Para 9 of the order dated 02.05.2024 directed State Ground
Water Authority or Central Ground Water Authority to decide all the application
(s) pending for issuance of NOC, expeditiously. In compliance to the order,
CGWA filed Status Report before Hon’ble NGT dated 07.08.2024. Wherein
CGWA stated that as per the list of 26 Cricket Stadium provided by the BCCI, 14
Cricket Stadium are located in the States/UTs being regulated by the CGWA and
remaining 12 Cricket Stadiums are located in the States/UTs being regulated by
SGWA.
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Out of 14 Cricket Stadiums, NOC had been issued to 11 cricket stadiums.
However, 03 cricket stadiums namely Barabati Cricket Stadium, Cuttack, Sawai
Man Singh Stadium Cricket Stadiums, Jaipur and Shaheed Veer Narayan Singh
International Stadium, Raipur had not applied for NOC.

In addition to the above, it is further submitted that-

Current status of issuance of NOC of aforesaid 03 Stadiums is tabulated

below:-
Name of Stadiums in Status of No Objection Certificate (NOC)
CGWA regulated
States
Barabati Stadium, | NOC has been issued on 13.11.2024. Copy of
Cuttack, Odisha NOC is annexed as Annexure-1.
Sawai Mansingh | 1. Despite repeated reminders through letters and
Stadium, Jaipur emails, Rajasthan Cricket Association (RCA) has

not applied for NOC for abstraction of
groundwater by Sawai Man Singh Cricket
Stadium, Jaipur. Copy of letters/email to RCA is
annexed herein as Annexure-II.

2. CGWB, Western Region, Jaipur vide
letters/emails/personal  visit requested District
Collector, Jaipur to take action against Sawai Man
Singh  Stadium, Jaipur for extraction of
groundwater without valid NOC. Despite repeated
reminders, action has not been taken by the
District Collector, Jaipur so far. Copy of
letters/email to DC, Jaipur is annexed herein as
Annexure-IIL.

3. CGWA exercising its power vested under
Section 5 of EP Act, 1986, directed District
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Collector, Jaipur, for sealing of bore wells of
Sawai Man Singh Cricket Stadium and to
submit action taken report to CGWA by
16.11.2024. CGWA letter No.
NGT/003/PB/Delhi/EA.41/2023-508 dated
11.11.2024 is annexed here as Annexure-IV.

Shaheed Veer Narayan
Singh International
Stadium, Raipur

1. Despite repeated reminders through letters and
emails, Director of Sports and Youth Welfare
Department has not applied for NOC for
abstraction of groundwater by Shaheed Veer
Narayan Singh International Stadium, Raipur.
Copy of letters/email to Sports and Youth Welfare
Department is annexed herein as Annexure-V.

2. CGWB, North Central Chhattisgarh Region,
Raipur vide letters/emails/personal visit requested
District Collector, Raipur to take action against
Shaheed Veer Narayan Singh International
Stadium, Raipur for extraction of groundwater
without valid NOC. Despite repeated reminders,
action has not been taken by the District Collector,
Raipur so far. Copy of letters/email to District
Collector, Raipur is annexed herein as Annexure-
YL

3. CGWA, exercising its power vested under
Section 5 of EP Act, 1986, directed District
Collector, Raipur, for sealing of bore wells of
Shaheed Veer Narayan Singh International
Stadium, Raipur and to submit action taken
report to CGWA by 16.11.2024. CGWA letter
No. NGT/003/PB/Delhi/EA.41/2023-507 dated
11.11.2024 is annexed here as Annexure-VII.
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It may be gathered from above, that in spite of several reminders through letters,

emails, neither the Cricket Associations/ Stadiums have applied for NOC, nor the

concerned District Collector/ District Magistrate has initiated any action on erring

Stadium.

In view of above, Hon’ble NGT may pass order with respect to these Stadiums, as

deemed appropriate.

Dated- 20-11- 20 24—

Central Ground MWater Authority
W

VINOD KUMAR DHAUNDIYAL
Administrator
Central Ground Water Authority
Government of lndial
Ministry of Jal Shakt
Department of Water Resources, RD & GR
New Delhi

Through

Gigi C Grorgé, Advocate
Standing Counsel (UOI)

Ch. No. 457, Lawyers Block-1
Delhi High Court
Gigicgeorge.adv42@yahoo.in
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Government of India
Ministry of Jal Shakti
Department of Water Resources,
River Development & Ganga Rejuvenation
Central Ground Water Authority

(yorar fAenft 8g smmaftr waTor U
NO OBJECTION CERTIFICATE (NOC) FOR GROUND WATER ABSTRACTION

Project Name: Barabati Stadium

Project Address: Odisha Cricket Association, Barabati Stadium

Town: | Cuttack Block: Cuttacksadar

District: Cuttack State: Odisha

Pin Code:

Communication Address: Barabati Stadium, Odisha Cricket Association, Cantoment Road, Cuttacksadar,
Cuttack, QOdisha - 753001

Address of CGWB Regional Office : ' Central Ground Water Board South Eastern Region, Bhujal Bhawan, Khandagiri
Square, Nh-5, Bhubaneshwar, Khordha, Odisha - 751030

1. NOC No.: CGWA/NOC/INF/ORIG/2024/20996 2. Date of Issuence 11/13/2024 4:14:04 PM
3. Application No.: 21-4/5954/OR/INF/2024 4. Category: Safe
(GWRE 2023)
5. Project Status: Existing Project 6. NOC Type: New
7. Valid from: 06/08/2024 8. Valid up to: 05/08/2029
9. Ground Water Abstraction Permitted:
Fresh Water Saline Water Dewatering Total
m’!da‘y m3/year m?*/day m?*/year m?®/day m?/year m®/day m?/year
60.54 22097.10 , 60.54 22097.10
10. Details of ground water abstraction /Dewatering structures
Total Existing No.:4 Total Proposed No.:0
DW.| DCB BW  TW | MP MPu DW DCB BW TW MP MPu
Abstraction Structure® 0 0 0 4 0 0 0 0 0 0 0 0
*DW- Dug Well; DCB-Dug-cum-Bore Well; BW-Bore Well; TW-Tube Well; MP-Mine Pit;MPu-Mine Pumps
11. Ground Water Abstraction/Restoration Charges paid (Rs.): 254237.00
12. Environment Compensation (if applicable) paid (Rs.): 1283145.30
13. Number of Piezometers(Observation wells) to be No. of Piezometers Monitoring Mechanism

constructed/ monitored & Monitoring mechanism.
Manual DWLR** ' DWLR With Telemetry
**"DWLR - Digital Water Level Recorder 1 0 1 0

(Compliance Conditions given overleaf)

This is an auto generated document & need not to be signed.

18/11, SRR §T3W, ARG WS, 7% fGeeit - 110011 / 18/11, Jamnagar House, Mansingh Road, New Delhi-110011

Phone: (011) 23383561 Fax: 23382051, 23386743
Website: cgwa-noc.gov.in
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CENTRAL GROUND WATER AUTHORITY +

Department of Water Resources, River Development and Ganga Rejuvenation
Ministry of Jal Shakti, Govt. of India

Receipt

(As per the Mo]S guidelines dated 24.09.2020 vide SO No. 3289(E) and amendments dated 29.09.2023 vide SO No. 1509(E))
https://cgwa-noc.gov.in

Application No,: 21-4/5954/OR/INF/2024 Date of Issuence:11/13/2024
' : 4:14:04 PM
Name of Firm: BARABATI STADIUM
AppType Category: Sports Infrastructure and
Playgrounds
Apphcanon Type Infrastructure
PAN/GSTIN No. of Firm/Individual: AAAAQO0319F / 21AAAAQ0319F12C
Appllcatlon Processmg Fee 110000.00
2. Ground Water Abstraction charges 254237.00
3. Ground Water Restoration charges 0
4. Environmental Compensation Charges (ECRGW) (Date From to) Days- 1283145.30
5. Penalty for non-Compliance of NOC conditions 100000.00
Condition to be mentioned
6. Adjustment Charges
7. Rebate

5 Charges for correction/modification in the existing issued No Objection Certificate

S.No. Description Rate

(i) Change in User ID Rs. 5000
(i)  Change in firm Name ' Rs. 5000
(i)  Extension of No Objection Certificate Rs. 5000
(iv) Issuance of duplicate No Objection Certificate Rs. 5000

(v) Issuance of corrigendum to No Objection Certificate Rs. 5000

(vi) : Any other items/correction etc.

This is an system generated invoice, hence, does not require ink signed.

Term and conditions:

i. All disputes are subject to Delhi Jurisdiction.
ii. Any complaint in regard to the rates will not be entertained.

Member-Secretary
CGWA, New Delhi

18/11, SR B84, Arfig 3, 7S f&eeft - 110011 / 18/11, Jamnagar House, Mansingh Road, New Delhi-110011
Phone: (011) 23383561 Fax: 23382051, 23386743
Website: cgwa-noc.gov.in
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Validity of this NOC shall be subject to compli of the following conditions:

Mandatory conditions:

1) Installation of tamper proof digital water flow meter with telemetry on all the abstraction structure(s) shall be mandatory for all users seeking No Objection Certificate and intimation regarding their
installation shall be communicated to the CGWA within 30 days of grant of No Objection Centificate.

2) Proponents shall mandatorily get water flow meter calibrated from an authorized agency once in a year.

3) Construction of purpose-built observation wells (piezometers) for ground water level monitoring shall be mandatory as per Section 14 of Guidelines. Water level data shall be made available to
CGWA through web portal. Detailed guidelines for construction of piezometers are given in Annexure-ll of the guidelines.

4) Proponents shall monitor quality of ground water from the abstraction structure(s) once in a year. Water samples from bore wells! tube wells / dug wells shall be collected during April/May every year
and analysed in NABL accredited laboratories for basic parameters (cations and anions), heavy metals, pesticides/ organic compounds etc. Water quality data shall be made available to CGWA through
the web portal.

5) In case of mining projects, additional key wells shall be established in consultation with the Regional Director, CGWB for ground water level monitoring four (4) times a year (January, May, August
and November) in core as well as buffer zones of the mine.

6) In case of mining project the firm shall submit water quality report of mine discharge/ seepage from Govt. approved/ NABL accredited lab.
7) The firm shall report compliance of the NOC conditions online in the website (www.cgwa-noc.gov.in) within one year from the date of issue of this NOC.

8) Industries abstracting ground water in excess of 100 m 3 /d shall undertake annual water audit through certified auditors and submit audit reports within three months of completion of the same to
CGWA. All such industries shall be required to reduce their ground water use by at least 20% over the next three years through appropriate means.

9) Application for renewal can be submitted online from 90 days before the expiry of NOC. Ground water withdrawal, if any, after expiry of NOC shall be illegal & liable for legal action as per provisions
of Environment (Protection) Act, 1986.

10) This NOC is subject to prevailing Central/State Government rules/laws/norms or Court orders related to construction of tube well/ground water abstraction structure / recharge or conservation
structure/discharge of effluents or any such matter as applicable.

General conditions:

11) No additional ground water abstraction and/or de-watering structures shall be constructed for this purpose without prior approval of the Central Ground Water Authority (CGWA).
12) The propenent shall seek prior permission from CGWA for any increase in quantum of groundwater abstraction (more than that permitted in NOC for specific period).

13) Proponents shall install roof top rain water harvesting in the premise as per the existing building bye laws in the premise.

14) The preject proponent shall take all necessary measures to prevent contamination of ground water in the premises tailing which the firm shall be responsible for any consequences arising
thereupon.

15) In case of industries that are likely to contaminate the ground water, no recharge measures shall be taken up by the firm inside the plant premises. The runoff generated from the rooftop shall be
stored and put to beneficial use by the firm.

16) Wherever feasible, requirement of water for greenbelt (horticulture) shall be met from recycled / treated waste water.

17) Wherever the NOC is for abstraction of saline water and the existing wells (s) is /are yielding fresh water, the same shall be sealed and new tubewell(s) tapping saline water zone shall be
constructed within 3 months of the issuance of NOC. The firm shall also ensure safe disposal of saline residue, if any.

18) Unexpected variations in inflow of ground water into the mine pit, if any, shall be reported to the concemed Regional Director, Central Ground Water Board.
19) In case of violation of any NOC conditions, the applicant shall be liable to pay the penalties as per Section'16 of Guidelines.
20) This NOC does not absolve the proponents of their obligation / requirement to obtain other statutory and administrative clearances from appropriate authorities.

21) The issue of this NOC does not imply that other statutory / administrative clearances shall be grantedto the project by the concerned authorities. Such authorities would consider the project on
merits and take decisions independently of the NOC.

22) In case of change of awnership, new owner of the industry will have to apply for incorporation of necessary changes in the No Objection Certificate with documentary proof within 60 days of taking
over passession of the premises,

23) This NOC is being issued without any prejudice to the directions of the Hon'ble NGT/court orders in cases related to ground water or any other related matters.

24) Proponents, who have installed/constructed artificial recharge structures in compliance of the NOC granted to them previously and have availed rebate of upto 50% (fifty percent) in the ground
water abstraction charges/ground water restoration charges, shall continue to regularly maintain artificial recharge structures.

25) Industries which are likely to cause ground water pollution e.g. Tanning, Slaughter Houses, Dye, Chemical/ Petrochemical, Coal washeries, pharmaceutical, other hazardous units etc. (as per CPCE
list) need to undertake necessary well head protection measures to ensure prevention of ground water poliution as per Annexure |l of the guidelines.

26) In case of new infrastructure projects having ground water abstraction of more than 20 m3/day, the firm/entity shall ensure implementation of dual water supply system in the projects.
27) In case of infrastructure projects, paved/parking area must be covered with interlocking/perforated tiles or other suitable measures to ensure groundwater infiltration/harvesting.

28) In case of coal and other base metal mining projects, the project proponent shall use the advance dewatering technology (by construction of series of dewatering abstraction structures) to avoid
contamination of surface water,

29) The NOC issued is conditional subject to the conditions mentioned in the Public notice dated 27.01.2021 failing which penalty/EC/cancellation of NOC shall be imposed as the case may be.

30) This NOC s issued subject to the clearance of Expert Appraisal Committee (EAC) (if applicable).

31) In the self-compliance report, the PP shall submit details of Drilling Agency/ Agencies, which has/ have canstructed BW(s)/ TW(s) along with undertaking to the effect that all necessary measures
have been taken as per directions of Hon'ble Supreme Court provided in Annexure-V11 of guidelines dated 24.09.2020 in respect of abandoned! failed BW(s)/ TW(s)/Piezometer(s), if any. The PP is
advised to engage registered drilling agency/ agencies. In the event of any mishap/ unfortunate incident due to negligence in taking measures for prevention of accident due to falling in Bore Well, both
PP and concerned drilling agency shall jointly be held responsible and penal action as per extant Government rules shall be taken.

(Non-compliance of the conditions mentioned above is likely to result in the cancellation of NOC and legal action against the proponent.)

18/11, STH-RR §T39, ATRig 118, 7€ 3@ - 110011 7 18/11, Jamnagar House, Mansingh Road, New Delhi-110011
Phone: (011) 23383561 Fax: 23382051, 23386743
Website: cgwa-noc.gov.in
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Annexure-ll
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F=0T YFITE TrE/Central Ground Water Board,
mf%ﬂm/mmm of Jal Shakti

o
Y HHIUS, FTE HT ] A
';:ﬁsﬁ T 3REET fAT/0epartment of water Rescurces, RO & GR
. BA, WTET1 EITH1, WY/ Western Region, 6A Jhalana Dungrl, Jaipur

Tel.:0141.24
03168, 2706338, Fax: 0141-2706391, Emailirdwr-cgwb@nic.in, Web.:www.cgwa-noc.gov.in

No. CGWAMR/NGT/ - ;
94_2021/2023- 2.039 pate: 11+ Il° 0 0 T

To
Sh. Bhawani Shankar Samota

Secretary RCA
Rajasthan Cricket Association

rca@cricketraiasthan in

Sub: Envi ; <
ironment Compensation for illegal ground water abstraclion without valid NOC - reg

Ref: ('()l'] sr-rl‘on‘ble NGT dire_ctives in OA No. 94/2021 and MA 16/2023
d ’r) ¥ t?e“r;c;uts% Notice dated 27.06.2023 issued by Central Ground Waler Authonty
ated 02.08.2023.31.08.2023, 01 11 2023 and 15.11.2023 Issued from Central Ground Water

Authority
oct cited above. During inspection it was found

Dear Sir,
This _has reference to the correspondences on the subj
ater without valid No Objection Certificate
Cricket Association has not applied for

that Sawai Mgn Singh Stadium, Jaipur was extracting groundw:

{NO(_‘.:).. In spite of repeated directions, Cricket Stadium/ State

obtaining NOC for groundwaler extraction to Central Ground Water Authority, which is clear violation

of CGWA regulatory conditions, as well as non-compliance to Hon'ble NGT directives.

Considering illegal ground water abstraction, Environment Compensation (EC) is imposed as per
(E), dated 24/9/2020 and

Environmental (Prolection) Act, 1986, Gazette Notification S.O. 3289
subsequent Notices as follows:
Charges Charges No. of Days for the EC Rates of Quantity Environment
from upto charges to be pald abstraction reported Compensation
(considering 200 charges (Rs) {m’1day ) charges (Rs)
operational days)
[ 24-09-2020 | 01-11-2023 621 ] 80 22 B19485
mpensation charges may be deposited through

The above mentioned payment of environment co
Water Resources Department for the purpose of
202417 Officer Incharge, Central Ground Water

Bharatkosh Portal (htips:/haratkosh.gov.in) under
DDO-
Road, New Delhi 110011 within 15 days of receiving of

environment compensation charges under head
Board, State Unit, Jamnagar House, Man Singh
this letter and submit proof of payment lo the Regional office of CGWB rdwr-cgwb@nic.in and also copy
to cgwa@nic.in through email.

withdrawal immediately and ground water withdrawal without valid

It is advised to stop any ground waler
may be initiated as per CGWA guidelines.
Yours sincerely

NOC will be treated as illegal and action

¢ i

, S B Y
) \

s L

Regional Director

Copy for information and necessary action 1o : o

strate, Jaipur Districl. Collectorate, Jaipur-302016 (dm-jaip-rj@nic.in)

d Water Authority, Jamnagar House, Man Singh Road, New
el

1 The District Magi
2. Member Secrelary, Central Groun

Delhi
Regional Director
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Noe COWAAVRINGT/O4 20212023 - S5 fa=im
Te,

The Secretary
Rajasthan State Sports Councll

Sawai Man Singh Stadium,
Jaipur

Sub: Compliance of Hon'ble NGT order in OA No. 84/2021 and MA 18/2023 in the matler of Haider

Ali Vs, Uol and others - reg
Ref. (i) Hon'ble NGT directives in OA No. 94/2021 and MA 18/2023
(1) Show<cause Nolice dated 27.06.2023 issued by Central Ground Water Authority
(i) Letters dated 02.08.2023, 31.08.2023, 01.11.2023 and 15.11.2023 jssued frem
Central Ground Water Authorlty

Sir,

Kindly refer to the show-cause notice and subsequent letters Issued by Central Grgund
Water Authority, Ministry of Jal Shakti, Govt of India, New Delhi to the Rajasthan Cncf\cl
Association after findings on inspection that the Sawai Mansingh Stadium, Jaipur was extracting
groundwater without valid No Objection Certificate (NOC). However. in spite of replcafed
directions, the Management of Cricket Stadium/ State Cricket Association has not applied to
Central Ground Water Authority for obtaining NOC for groundwater extraction, which Is clear
violation of CGWA regulatory conditions, as well as non-compliance to Hon'ble NGT directives

Considering illegal ground water abslraction, Environment Compensation (EC) is
imposed as per Environmental (Protection) Act, 1986, Gazetie Notification §.0. 3289(E), daled
24/9/2020 and subsequent Notices an amount of Rs. 819485/- was Imposed till 01.11.2024. The
same was paid by RCA on 22.04.2024 but not yet applied for obtaining NOC.

In the above conlext, it is to Invita your kind attention 1o the fact that CGWA vide Order
dated 23.10.2017 had appointed the District Magistrate/District Colleclor as Authorized Officer
for enforcement of CGWA directions In respeclive revenue areas and to initiate actions against
violations.

It is therefore advised to apply for obtaining NOC for groundwater abstraclion through
tubewells running in Sawai Mansingh Stadium, Jaipur or immediately seal the borewasll(s) in
stadium's premisas lill the application of NOC is received.

Yours faﬂgfuﬂy
& NG
a—g\ﬁ/’_.’)’e{\ -\

(Er. M.S. Rathore)
Regional Director

Copy for kind information to:
1. The Member (CGWA), Central Ground Waler Authority, 18/11, Jamnagar House,

Mansingh Road, New Delhi-110011.

6-A, Hid-il 1V 8-A, Jhalana Doongri
LY (Y Jaipur-302004 (Rajasthan)
Tel 0141-2708338, Email: dwr-cawb@nic in lzwrcgwhianic in
T gATAHT | SAVE WATER
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Neptt Of\Water Resource
d. Weslern Reglon
202004 |Rajasthan}

a1 s P ad lae Q7 anpaee !

T L ER #+ afd) or3/ Central Ground Water Boar

6.1 =T TN WI{r.302004 (TFTIA) 1 6-A, Jhalana Doongari. Jalpu!
wrarT 1 Tel - 0141-271 5532, 2706338

31 com raaT-cowb@nc in TTRTEZ ) Websile wa cgwa-poc gov.t

¢.571 ) E-mal cgwavti@gm
frare/Date:

No - CGWAMWR/94/2021/2023- |5

lo
Sh Bhawan Shankar Samota
Secretan RCA
Rajasthan Cricket Association
rea e cnchetraasthan in

NGT Order dated 15.04.2021 in Haider Ali Vs Union of India

uction/ installation of appropriate mechanism for
in stadiums, cricket grounds efc.

Sub.:- Compliance of Hon'ble
and Ors (OA no. 94/2021) w.r.t conshi
artificial recharge of ground water/ rain water harvesting

Rel (1) Hon'ble NGT directines in QA No 94/2021 and MA 1872023
(11) Show Cause Notice dated 27 06 2023 issued by CGWA
(ifi) Letters dated 02 08 2023, 31 .08 2023. 01 | 1 2023 and 15 11.2023 1ssued by CGWA
(iv) Letter No CGWM‘-’RINGT{‘M_ZMlf202]-205‘) dated 17 11 2023 from CGWA
(1) Letter No. CGWA/WRM4/2021/2023-9 dated 14.02 2024 from CGWA

(vi) Your email dated 22.02.2024

Dear Sir.
This has reference to the correspondences on {he subject cited above dunng inspection 1t was
cting ground water without valid No Objection

found that Sawai Man Singh Stadium Jaipur was extra
ket Stadium/ State Cnchet Association has no!

Certificate (NOC) In spite of repeated direclions. Cnc
applied for obtaimng NOC for ground water extraclion to CGWA. which is clear violation of CGWA
regulatory condilions. as W eIl as non<ompliance of Hon ble NGT directives.

You have informed through emaul Jated 22 02 2024 that EC charges has been paid but neither

Bharathosh receipt was found attached not applied for NOC.

round water withdrawal and apply for NOC immediately. Any

It 15 advised 1o siop any g
alid NOC will be treated as illegal and action may be initiated as

ground water withdrawal without v
per CGWA guidelines

Yours sincerely,
e
A

Regianal Director

Copy for information 10:-

I The District Magistrate, Jaipu
2 Member Secretan. Central Ground W

New Delhi

r for information
ater Awtharity, Jannagar House, Man Singh Road.

33

i

;}))“f
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Lt.‘”:’:c:m.aie. Jaipur 302076

Sub: fiction ageinst Savsai Mansingh Stadium, Jaipur for extraction of groundwater
without valid NOC - reg

kef: () Hon'ble NGT directives in Oa No. 54/2021 and IMA 18/2023
(ii) Show-cause Notice daled 27.06.2023 issued by Central CGround Water
Authority
(iii} Letters dated 02.08.2023, 31.,08.2023 and 01.11.2023 issued from Central
Ground Water Authority

Sir,

Tius is wilh reference lo the cormespondences on the subject ciled above (copies
enclosed). The show-cause nofice ang subsequent letters had been issued by Central Ground
Water Authority (CGWA, MoJS, Govt of India), New Delhi to Rajasthan Cricket Association
after finding on inspection that the Sawai Mansingh Stadium, Jaipur was extiacting
groundwater without valid No Objection Certificate (NOC) However, in spite of repealed
Fflreclions. the Management of Cricket Stadium/ State Cricket Association has not applied to
» £alrai Ground Wate: Authority for cbtaining NOC for gicundwaler exiraction, which is clear
violation of CGWA regulatory conditions, as well as non-campliance to Hon'ble NGT
directives

In the above context, it is fo invite your attention to the fact that CGWA vide Order daled
23.10 2017 had appointed DM/DC as Authorized Officer for enforcement of CGWA directions
In respective revenue areas and to initiate actions against violations

You are therefore advised to iniliate action agains! Sawai Mansingh Stadium, Jaipur by
‘ssuing suitable direclions to the concerned district depariment for immediate sealing of
i srewell(s) in stadium’s premises till further orders.

The Action Taken Report may be forwarded to this office by 20.11.2023 for submission

io Hon'ble NGT

Yours faithfully
A

T —

(T irigh)
Member Secretary
Lopy o,
1. Ine Director (GW), 4" Floor, Shram Shakti Bhawan, New Delhi - 110013
2. The Regicnal Director, Central Ground Water Board, WR, Jaipur for follow-up, with the

directions to ensure {hat ATR is forwarded to CGWA by 20.11.2023. Also, calculate
Fnvireonmenlal Coinpensation il 01.11.2023 as per quantum teported during
Inspection and 1aise demand note to respeclive SCA accordingly. :

thz CEL) 3CTCI 4" Fice, Crickel Centre Wankliads Slaociuin D-Rose Chuichgale,
Muibzi - aG0Q20 (£ miall. heniang smin@beci v

{TB! Singh)
Mzmber Szcrelery
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F3g "{ﬁ'ﬂ'ﬂﬁflc:nlral Ground Water Board,
WH WA TG/ Minlstry of Jal Shakti

wE ", 98w oY hm w@am FIMTIT/Department of Water Resources, RD &GR
ks gftndl 8, 6A, mm. QY /v/estern Reglon, EA Jhalana Dungri, Jalpur
¢1.:0141-2403168, 2706338, Fax; 0141-2706991, Emall:rdv r--gwb@nic.In, Web.:www.cgwa-noc.gov.in
Date ' ﬁ- 3 ‘ -Jljﬂ\?n?a

No. CGWA/WR/N
GT/94_2021/2023- 3\‘3?

To, .
The District Collector W
' 1y | 24

Jaipur
Sub: Action against Sawai Mansingh Stadium, Jaipur for extraction of groundwater
without valid NOC — reg
Ref: 1) Hon'ble NGT directives in OA no 0412021and MA 18/2023 of NGT, New Delhi
dated 27.06.2023.
23.02.2024,

2) CGWA New Delhi Show Cause Notice no. 368
7.11.2023, 14.02.2024.

3) CGWA letter dated 02.08.2023, 31.08.2023, 1
26.02.2024, 23.02.2024, 28.02.2024, 22.03.2024 and 06.05.2024

Sir,
With reference to the above-mention Sawai Mansingh
Stadium, Jaipur isextracting groundwa

repeated reminders and communiciti

ed subject, it is to mention that the Sa
for v it valid No Objection Certificate (NOC) and
ons, RCA has not applied to Central
w groundwater extraction, which is clear

in spite of w
Ground Water Authority for obtaifing NO I
violation of CGWA regulatory conditions. as well as non-compliance to Honble NGT
directives
idelines of CGWA, District Collectors/Deputy

As per Gazette Notification dated 24.9.2020. 1

Commissioners (DCs) /District Magistrates (DAs) are authorized to take enforcement
measures like sealing of unauthorized grov: I water ahtraction structures, disgom‘xeétidﬁ of
electricity, launching of prosecution again |1 1hos¢ violating the No Objection Certificate
g ction for imposition o1'! "wvironmental Compensation

conditions arid takin
Now, to reply in Hon’ble NGT, it is directed by Member Secretary, CGWA to initiate strict
action against non-compliant stadiums b\ alipw of il'eval bore wells with the help of District
Administration.
In this regard, it is requested to kindly provi s oll sunron and security for conducting above
exercise to comply with the directions ¢ : 1v TN
| @ |
}% 6|24
(Er. M.S ore
Regional Director
Copy for information to
GWA, Jamnagar [lou: - ) nsin " 12oad, New Delhi

Member Secretary, C
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Government of India

HARA & :
w11 ofF 93T Ministry of Jal Shakti
AT AT S ST Hrey s gepanment of Water Resources, RD & GR
A R entral Ground Water Authority

*{ﬁ'{aﬁ' i 18/11, Jamnagar House, Mansingh Road
18/11 STHATL ZI3H, ATHHE LS New Delhi — 110011
7% faeeft-110011 E-mail: cgwa@nic.in

£- BS: cgwa@nic.in

No. NGT/003/PB/Delhi/EA.41/2023 e, 7 @ Dated 1 NOV 2024
To

The District Collector,

Jaipur Distt.

AC-2, Sawai Jai Singh Hwy, 4

Sen Colony, Bani Park,

Jaipur, Rajasthan 302016

Sub: Direction under Section 5 of Environment (Protection) Act, 1986 for sealing of borewells
of Sawai Man Singh Stadium, Jaipur

Ref:- (i) Hon’ble N'GT order dated 02.05.2024 in EA No. 41/2023 in OA No. 94/2021
with MA 18/2023 of NGT, New Delhi.

a

(ii) CGWA letters dated 15.11.2023, 14.02.2024, 08.05.2024, 13.06.2024, 19.09.2024

Sir,
In reference to the subject cited above, it is to state that Hon’ble Tribunal vide Para No 9 of the
order dated 02.05.2024 directed CGWA or SGWA to decide all pending applications for NOC

expeditiously.

2. Despite regular reminders from CGWA, Rajasthan Cricket Association has not applied for.No
Objection Certificate for groundwater abstraction by Sawai Man Singh Stadium, Jaipur.

3. Accordingly, the Central Ground Water Board, Western Region, repeatedly requested the District
Collector, Jaipur, via the letters referred to above in (ii) and through personal visits, to take
immediate action against the illegal groundwater abstraction by Sawai Man Singh Cricket
Stadium, Jaipur. As, the powers to take action against illegal groundwater withdrawal have been
delegated to the concerned DM/DC/SDM of each revenue district by the CGWA. Despite
repeated reminders and follow-ups, the borewells have not been sealed so far.

4. Now, in exercise of the powers conferred by Section 5 of the Environment (Protection) Act, 19806,
it is hereby directed to seal illegal borewells of Sawai Man Singh Stadium immediately and

submit compliance report by 16.11.2024.

Contd. on page 2
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5. Non-submission of report within aforesaid period will be construed as contravention of Section 5

o

Administrator

CGWA, New Delhi /
: VY T w2y

Copy to: I. The Secretary, Rajasthan Cricket Association, Sawai Man Singh Stadium, Jlaipur,
rca@cricketrajasthan.in, for information.

of Environment (Protection) Act, 1986.

L

information.
e
. i \C“’H o 4
ditinistrator

CGWA, New Delhi

I\ A

2. The Regional Director, CGWB, WR, 6-A, Jhalana Doongri, Jaipur, Rajasthan- 302004, fo.

nlul>
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e e o SRR 21 A T g
File no- 35-1/NCCR/CGWA/ Vol-X1-44G6 8
To

The Direcror

Sports and Youth Welfare Department
Government of Chhattisparh
Amanaka, Raipur, 492010

Sub- Urgent Compliance of NGT order
This is in reference to the Meeting held on 02.06.2023 under the Chairmanship of Sccretany, Ministry
in the matter "Haider Ali

of Jal Shakti, Government of India in pursuance to Hon'ble NGT directions ;
- vs. UOI" against the use of groundwater for maintenance of Cricket playgrounds without using
7 altemative like STP treated water and installing rainwater harvesting systems for storing and recharge of
groundwater.

e of CGWB may verify the

Secretary, DoWR, Ministry of Jal Shakti had desired that the regional offic
f Honble NGT

status of stadiums (the list provided by BCCI is enclosed) as regard to compliance o
directions and MoJS Guidelines, especially as regard to the installation of Rainwater Harvesting
structures, usc of Treated Water and Ground Water NOC status in the stadiums. Accordingly, officers
of Central ground Water Board carried out the inspection of the stadium successfully with the officer

assigned from PWD Raipur.
This is in reference to the Meeting held under the Chairmanship of Secretary, DoWR, MoJS on

17.07.2023, hon'ble secretary express his unhappiness as the reply of show cause notice has not yet been
received from the Sports and Youth Welfare Department, Gov. of Chhartisgarh and the inability to attend

the aforesaid mecting,.

It is requested that details of the'installation of Rainwater Harvesting structures, use of Treated
J Water and Ground Water NOC status in the stadiums, the details of the implementation agency and
details of the owner may also be provided at the earliest so that further necessary action may be taken, as

. directed.
AT
A0 |0 o

Dr. Prabir Kumar Naik
Regional Director
CGWB, NCCR, Raipur

2™ Floor, L. K. Corporates Tower, Dhamtarl Road, Dumartaral, Ralpur-452015 {Chhattisgarh)
gad) wf¥a, ga ¥, weRgE Zhay, awwdt O, grat, tege492015 (@ tem)
Email : rdncer-cgwb@nilc.ln
Website : http://cgwa-noc.gov.In
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benizezis, $ainur, 852010

Wharszs the Certral Goyernment consnuted the Central Ground Wizter Authority (hereafier referred to @3
the zuthmeny) vide setificztion of the Government of India in the 1ainistry of Environment znd Forests
numzer 5.0. 32 (£), dated the 14th January, 1997, ful ber 5.0. 1124(F) dated Eth

ovied by notificetion numoe
November, 2000 znd S.0. 1121 (E) ceted 13th May, 2010, for the purposes ¢f regulation end cantral of
whole of Inciz and t

ground water cevelopment znd maznzgerment in the o issue necesszry regulatery

cirections,

£0d wherezs the Ministry of 121 Shakt has izzued ‘Guidelines 10 control gnd regulate grounc water etraction
in1ndiz" vide notification number S O 3223() dated 24th September, 2020, notified by Depaniment of Water
Pewources, piver Development znd Gznga Pejuverztion, Ministry of Jzl Sharti, which have pan India
zpphiczbility.

tictification dated 29.03.2023 has been further issued by Ministry of Jal Shakti,
cection 3, sub-section (ii), vide Hotification number
e <3id Guidelines which provice that "All
urses etc shall construct/install

£nd wherezs zn Amendment
publched in the Gazette of Indiz, Extrzerdinary, pFert ll,
5.0. 1504 (£}, where clause (vi) has been zcded 10 para 4.3 of th
stodiums, cricket grounds, and other sports grounds/courts, golf co
oppropriate mechanism for ortificial recharge of ground water/rain water harvesting.”

£nd wherezs vide Order dated 15.04.2021 (copy enclosed) in Haider Ali vs. Union of India and Ors. (O.A. NO.
54/2021) pzsied by Hon'ble NGT, the issue of excessive use of ground water for maintenance of Cricket
playgrounds without availing alternatives, such as using STP treated water and installing rainwater

harvesting systems for storing and recharge of ground water, has been raised and the Hon'ble NGT has

direcied the Secretzry, Ministry of Jal Shakti to hold 2 joint meeting with the nominees of the Ministry of

(outh Affairs and Sports (not below the rank of Joint Secretary), representative of 8CCland CPCE to consider
the issue of regulating extraction of ground water for maintenance of Cricket play grounds.

£nd whereas 2 list of all major stadiums has been provided by BCCI which includes Shaheed Veer Narayan

Az al] O

Singh International Stadium, Raipur, Chhattisgarh.

seiganiil

2°¢ Figor, L. K. Corporates Tower, Dhamtari Road, Dumantarai, Raipur-4

surfy wfam, max, wrigw g, el T, TRTATTE, TIA-49 m’MUSDMDfYWWSﬂMAU |

Email : réncer-cgwb@nicin i

website : http://cgwa-nccgov.in \\ !
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=T T e u ".‘h.:r«_: 2T, { Nerth Centrzl Chhetticgsrh Region

Cat=: - 21/11/2023 i _ T
Fir No. 35-1/NCCR/CGWA/Vol X LT K

To
The Director
SPOrts and Youth Welfare Department

Government of Chhattisgarh
Amanaka, Raipur, 492010

Sub- Reminder letter for urgent Compliance of NGT order-reg.

Ref: Letter dated 31.08.2023 from Chairman, CGWA and 21.07.2023 from Regional Director,
CGWA, NCCR, Raipur.

This is in reference o above mentioned letters issued to the stadiums regarding furnishing the
details of the installation of Rainwater Harvesting structures, use of Treated Water and Ground
Water NOC status in the stadiums and details of the owner of the stadiums. Also it was advised
to obtain No Objection Certification of ground water if it has not been obtained yet.

It has nearly been four months since the above letters were sent and it is expected that actions
must have been taken to ensure the compliance of directions mentioned in the above letters. It
is therefore requested to furnish the present status of compliance of directions made so far.

0f A N

(Dr. Prabir Kumar Naik)
Regional Director
CGWB, NCCR, Raipur

2™ Floor, LK Corporates Tower, Dhamtari Road, Dumantarai, Raipur - 482015 (Chhattisgarh)
289 ao1, TA &, SUREH TR, vwadl Ve, FAANE, XYY — 492015 (SETS)

Email : rénccr-cgwb@nic.in « Website : hitp./fegwa-noc.gov.in
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.
Date- 13/02/2024  [EE T
file no- 35-1/NCCR/CGWA/NOI-XI/= 40

I

The District Collecton, Raipur

e

Cellectorate, Kutchery Chowk. Raipur, Chhattisgarh 492001

Subject Compliance of Hon'ble NGT Order dated 15.04.2021 in Haider Ali vs. Union of India and

Ors. (OA. NO.84/2021) w.rt construction/installation of appropriate mechanism for artificial

recharge of groundwater/rainwater harvesting in stadiums, cricket grounds etc.-reg

| Feos tmis lemer finds you well. | am writing 10 bring to your attention a matter of utmost importance

the installation of appropriate mechanisms for the artificial recharge of groundwater and
grounds within the Chhattishgarh jurisdiction.

Ali vs. Union of India and Ors. (OA. NO. 94/2021)
enance of Cricket

rEcerch
zimsztzr hareesting in stadiums and cricket
i2r dzred 15.042021 {copy enclosed) in Haider
czss=c by Hon'ble NGT, the issue of excessive use O
pizygrounds without availing alternatives, such as using STP tre
harvesting systems for storing and recharge of groundwater, h
=2z cirzczc the Searetary, Ministry of Jal Shakti to hold a joint meeting with the nominees of the Ministry
- ASzirs znd Sports (not below the rank of Joint Secretary), representative of BCCI and CPCB to
r for maintenance of Cricket playgrounds.

corsczr te issue of regulating the extraction of groundwate
ms has been provided by BCCI which includeﬁhaf heggutq_giﬁm

wrerezs 2 [t of 2l major stadiu
nal Stadium, Raipur, Chhattisgarh.

f groundwater for maint
ated water and installing rainwater

as been raised and the Hon'ble NGT

r
I

[n my previous corespendence dated 29 Nov 2023, it has been highlighted the pressing need for these
irctzllztions 2nd has sent reminders to the concerned authorities, specifically the Directorate of Sports, to
«zee recesczry actions in compliance with environmental regulations. Unfortunately, despite the issuance

ation charges, the situation remains

o reminders and the imposition of environmental compens
urrescived.
including the second reminder dated

Zriesed wiith this letter the copies of the previous communications,

21 Mow 2023 and the imposition of environmental compensation charges (% 2,42,250/-). In response to
the rotices icsued, the Directorate of Sports has communicated with the PWD Raipur, informing them
s50ut the endronmental compensation charges also according to the Directorate of Sports and Youth
yietfare Deganment, all construction and maintenance activities related to the Shaheed Veer Narayan
Singh Internationa! Cricket Stadium fall under the purview of PWD Raipur.

phamtarl Road, Dumanaral, Ralpur-492015 (Chhattisgarh)

2+ Floer, L K. Corporates Tower,

71 o4, vAE, IR 2, uwat} Tre, yEaTs, TTg-492015 (adfta)
Email : rdncer-cgwb@nic.in

Website : http://qgwa-noc.gov.in
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Do'l'"- of Water Resources, River Development & Ganga REJU"C”""-"‘G"‘ r:\ — —
o8 g sy / Central Ground water Authority N
tisgarh Region =2

uired

IT W AT & / North central Chhat
mplement
ene N this matter
d for immedia

1ailaticn of reg

ation of the ins

and issue @
te acticn in 2 stipulatec

lepn
*n the urge ;
gency of the situation, there is 2 need for i ict advise
gtrict acvIseTy {c

mechanisme
the Dirg an It is requested your esteemed office to interv
*torate of Sports and PWD Raipur emphasizing the nee

time,

.

and PWD Raipuf to obtain 2 No Objection
withdrav

ports
) in Raipur to

Furtt
ermore, | urge you to direct the Directorate of 5
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Dr. Prabir Kumar Naik

Regional Director

Central Ground Water Board, Raipur Chhattisgarh
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File no-35-]/NCCR/CGWA/V0LXI/. (o)

To

Th :
Coll R THELCOlISETo RaTpIE
orate, Kutchery Chowk, Raipur, Chhattisgarh 492001

Subject.
N e"' Ul;gcm Action Required to Ensure Compliance with
Te exan tinternationalCricket Stadiuny’ i.e. C li of Hon
15, nernationalZCricketStadiuny’ 1.e. Compliance
04.2021 in Haider Ali vs. Union of India and Ors. (0.A. NO.94/2021)

l : ;
ohoPe this letter finds you in good health. | am writing to express my deep concemn rpgardlpg the

Ngoing non- compliance of Saheed Veer Narayan International Cricket Stadium in Raipur wn.th the
€nvironmental directives issued by the National Green Tribunal (NGT). Despite repeated reminders

and communications. the stadium has not adhered to the stipulated conditions, which include:
(CGWA).

NGT Directives rorﬂah_gpmglf
'‘ble NGT Order dated

I. Obtaining a No Objection Certificate (NOC) from the Central Ground Water Authority

2. Ins‘ﬂllat?on of proper Rainwater Harvesting structures.
3. Installation of a Sewage Treatment Plant (STP).

4. Assignment of an environmental expert.

5. Conducting an awareness campaign to save the environment during mega sports events.

Th&_? NGT has taken this matter very seriously and has provided a final deadline of June 15- 2024, to
action against Saheed Veer Narayan International Cricket Stadium in Raipur. The Order Passed by

Hon’'ble Tribunal vide para-9 dated 02.05.2024 is attached.
As illegal bore wells pose a serious threat to the environment and water resources. The continued

non-compliance by the management of the International Cricket Stadium is not only a violation of
the stipulated conditions but also a disregard for the welfare of our community and the environment.

So it is requested you, kindly coordinate with the local police and Nagar Nigam to provide the
necessary support and ‘'security to seal the illegal bore wells within the stadium premises if the
directives are not adhered to by the stipulated date.

“Your timely and proactive action on this matter is crucial to safeguard our environment and uphold
the directives Issued by the NGT. I appreciate your attention to this urgent matter and trust that you
will take the necessary steps to ensure compliance with the environmental regulations.

ras
Dr. Prabir Kumar Naik
Regional Director
Central Ground Water Board, Raipur

rporates Tower, Dhamtari Road, Dumartarai, Raipur-492015 (Chhattisgarh)
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Email : rdncer-cgwb@nic,in

Website : http://cgwa-noc.gov.in
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File no- 35-1/NCCR/CGWANol-XI/ 99 |

To
T BIGHIEH Collctar Fafpin
Collectorate, Kutchery Chowk, Ralpur, Chhattisgarh 492001

Veer Narayan

Irectlves for Sahe rayas
vi.

Subject: Urgent Actlon Required to Ensure Compliance with NGT D
dated 15.04.2021 In Halder All

International Cricket Stadium I.e. Compliance of Hon'ble NGT Order
Unlon of India and Ors. (0.A. NO.94/2021)
concern regarding the ongoing non-

I hope this letter finds you In good health. | am writing 1o express my deep
compliance of Saheed Veer Narayan International Cricket Stadium in Ralpur with the environmental directives
Issued by the National Green Tribunal (NGT). Despite repeated reminders and communications, the stadium has

not adhered to the stipulated condltions, which include:
hority (CGWA).

Obtaining a No Objection Certificate (NOC) from the Central Ground Water Aut

Installation of proper Rainwater Harvesting structures.
Installation of a Sewage Treatment Plant (STP).

Asslgnment of an environmental expert.

Conducting an awareness campalgn to save the environment during mega sports events,

b
2.
3.
4.
5.

matter very seriously and has provided a final deadline of February 29, 2024, to action

The NGT has taken this
against Saheed Veer Narayan International Cricket Stadium in Ralpur.

at to the environment and water resources. The continued non-compliance

Asillegal bore wells pose a serious thre
ket Stadium Is not only a violation of the stipulated conditions but

by the management of the International Cric

also a disregard for the welfare of our community and
nate with the local police and Nagar Nigam to provide the necessary support

Ils within the stadlum premises If the directives are not adhered to by

the environment.

So it is requested you, kindly coordi
and security to seal the lllegal bore we

the stipulated date.
Your timely and proactive actlon on this matter is cruclal to safeguard our environment and uphold the directives
matter and trust that you will take the necessary

Issued by the NGT. | appreciate your attention to this urgent
ronmental regulatlons.

steps to ensure compliance with the envl

ol
¥ LA
Dr. Prablr Kumar Nalk

Reglonal Director
Central Ground Water Board, Ralpur Chhattisgarh

Dhamtarl Road, Dumartaral, Ralpur-492015 (Chhattlsgarh}

2 Eloor, L. K. Corporates Tower,
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Government of India

Ministry of Jal Shakti

Department of Water Resources, RD &
GR

Central Ground Water Authority

T T

e 9f=F AATAA

TAGHTA, e aHE AT I HLE
famr

Forg ft o 18/11, Jamnagar House, Mansingh Road
18/11 SITHAT ET3H, AT Hg 1S New Delhi — 110011

TReh-110011 ¢ E-mail: cgwa@nic.in

£- A cgwa@nic.in

No. NGT/003/PB/Delhi/EA.41/2023 — {0 f Dated

To I 1NOY 2004 :

The District Collector,
Raipur, Distt, Collectorate,
Kutchery Chowk, Raipur, Chattisgarh-492001

Sub: Direction under Section 5 of Environment (Protection) Act, 1986 for sealing of borewells

of Saheed Veer Narayan International Cricket Stadium.

Ref:- (i) Hon’ble NGT order dated 02.05.2024 in EA No. 41/2023 in OA No. 94/2021 with
‘' MA 18/2023 of NGT, New Delhi.

(ii) CGWA letters dated 26.02.2024, 21.05.2024, 04.11.2024.

72
rq'
-

In reference to the subject cited above, it is to state that Hon’ble Tribunal vide Para No 9 of the
order dated 02.05.2024 directed CGWA or SGWA to decide all pending applications for NOC
expeditiously.

2. Despite regular reminders from CGWA, Chhattisgarh Cricket Association has not applied for No
Objection Certificate for groundwater abstraction by Saheed Veer Narayan International Cricket
Stadium.
Accordingly, the Central Ground Water Board, North Central Chhattisgarh Region, Raipur
repeatedly requested the District Collector, Raipur, via the letters referred to above in (ii) and
through personal visits, to take immediate action against the illegal groundwater abstraction by
Saheed Veer Narayan International Cricket Stadium. As, the powers to take action against illegal
groundwater withdrawal have been delegated to the concerned DM/DC/SDM of each revenue
district by the CGWA. Despite repeated reminders and follow-ups. the borewells have not been
sealed so far. '
4. Now, in exercise of the powers conferred by Section 5 of the Environment (Protection) Act.
1986, it is hereby directed to seal illegal borewells of Saheed Veer Narayan International
Cricket Stadium, Raipur immediately and submit compliance report by 16.11.2024.

LS ]

Contd. onpage 2
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5 Non-submission of report within aforesaid period will be construed as contravention of Section 5

of Environment (Protection) Act, 1986. J
Ogl

(G
dministrato
|

CGWA, New Delhj
A [upy

Copy to: 1. The Director, Sports and Youth Welfare Department, Govt. of Chhattisgarh, Amanaka,

Raipur, 492010, for information.

3

Administrat

CGWA, New Delhi

. _o\(,

2. The Regional Director, CGWB, NCCR, Raipur, for information.
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